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1. Jhsther Reporters aoflocal Pepers may be sllowed to sce A?/C7
ths judgement?
2. To be referred to the Reporter or not [ .
3. Uthhar thclr Lordshlps wish to see the fair capy af: f/r
the judgement 7 ; .
4,

hether the Judgement is to bs circulated to the othe
znches 7 o : Zf
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IN THE CENTRAL ADMINISTRATIVE TRIBUNA: HYDERABAD BENCH

AT HYDERABAD

CP.114/96 in

0A.844/96 dt.6—12-96
Between
S. Gangayya ¢ Applicant
and
1. General Manager
SE Rly, Garden Reach
Cakcutta
2, Divisional Railway Manager(P)
SE Rly., Waltair,
¢ Respondents,

¥isakhapatnam 16

D. Dhilleswara Rao
Agvocate

-8

Counsel for the applicant

CV Malla Reddy
Addl. sSC for Railway

Counsel for the respondents
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CP.114/96 in OA.844/96

122-7-96 ‘which, however, had been prepared and signed

Mr, Malla Regdy has Submitted, Respondent-~1 was not

la

at.6-12-96

Judgement <

oral order (per Hon. Mr. Justice M.G. Chaudhari, VC )}

Mr. D. Dhilleswara Rao for the applicant. Mr., C
Malla Reddy for the respondents.
1. We are not happy over the attitude of the respon

towards resolving the grievance of the applicant who

V.

jents

is a

retired person. The delay in finalising pensionary bEnefits

is undesirable,

2. By the order in Oa, dated 17-7-96, the applicant

WaS

advised to file a detailed representation to Respondefnt-1

and on such representation being filed, Respondent-1
directed to dispose it of within a period of two mont

What the applicant did was submitted a representation

15-7-96 i.e. before the order in the OA was passed.
applicant did not submit the said representation in ¢t

with the direction given in the order. The matter w3

thereof a legal notice on 3=-8-96 in pursuance of the
given in the order in the OA. Giving a legal notice

not contemplated by the order, It appears thak from

was
hs.

on

on ‘ -
The

une

s =
further compounded by the applicsnt by sending instead

| liberty
was |

what

le to

treat the legal notice as a representation in pursuance of

o

g

the direction given in the OA and thu; there was no order . 4
passed. ?
3. We think that both the parties have not dealt ith- CE
: thé matter in afproper way. The applicant should haye g!
filed a proper representation which he has not done,| The
Respondent-1 on the other hand should have disposed pf the
represenﬁation receivéd'on 22-7-96 togethé;with the }}



legal notice dated 3-8-96 and conveyed the decision to
the appiicaﬁt.
4, In thé,circumstances the following order is pass%d;
The ReSpbndentul in the OA i.e. General Manager,|SE,
‘Railway, Calcutta, is hereby directed to treat the repre-
sentation submitted on 22-7=96 and tﬁe contenggof'the legal
notice dated 3-8-96 to the extent that thisirelate to the
applicantg contentions as the representatioh deemed Ho be
filed @ndér order in the OA and diSpOSe it of on merpits
within a period of three weeks peremptorily from the |date
of receipt of copy of this order and communicate the
decision immediately to the applicant., In theevent ¢f
‘being aggrieved with the said decision, the applicant will
be at liberty to adopt such proéeedinggas he may be advised
in accordance with law.
5. Subject to apove direction the CP is disposed of.
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(H.Rajendrg P asadi (M.G. Chaudhari
Member ( o} Vice Chairman

Dated : December 6, 96
Dictated in Open Court
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